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omits to discover immediately to his commanding or other

superior officer any such correspondence coming to his -

knowledge ; or

who, while on active service—

(e) disobeys the lawful command of his supérior
officer ; or . .

(f) deserts the service ; or

(g) being a sentry, sleeps upon his post, or quits it
without being regularly relieved or without leave ; or

(h) quits his guard, picquet, party or patrol without
being regularly relieved or without leave ; or

() uses criminal force to, or commits an assault on,
any person bringing provisions or other necessaries to camp
or headquarters of forces a safeguard, or without authority
breaks into any house or any other place for plunder, or
plunders, destroys or damages any property of any kind ; or

(J) intentionally causes or spreads false alarm in action
camp, garrison or quarters,

shall be punished with transportation for life or for a
term of not less than seven years, or with imprisonment for
a term which may extend to fourteen years, or with fine
which may extend to three months’ pay or with fine to that
extent in addition to such sentence of transportation or

imprisonment as the case may be, as may be passed upon
him under this section.

6. A Military Police officer who—

(a) is in a state of intoxication when on or for any
duty or on parade or on the line of march ; or

(b) strik$ or attempts to force any sentry ; or

(c) being in command of a guard, picquet or patrol,
refuses to receive any prisoner duly committed to his charge,
or without proper authority releases any prisoner, or negli-
gently suffers any prisoner to escape ; or

(d) being under arrest or in confinement, leaves his
arrest or confinement before he is set at liberty by proper
authority ; or -

(e) is grossly insubordinate or insolent to his superior
officer in the execution of his office ; Or

(f) refuses to superintendent or assist in the making
of any field-work or other work of any description ordered
to be_made either in quarters or in the field ; or

(g) strikes or otherwise ill-uses any Military Police
officer subordinate to him in rank or position ; or

(h) being in command at any post or on the march,
and receiving a complaint that anyone under his command

‘has beaten or otherwise maltreated or oppressed any person,

or has committed any riot or trespass, fails, on proof of the

-4







Place of im-
Prisonment,

Saving of
under other
prosceution
laws,

Conferment
of magisto-
rial power
on polioe
officers.

Disciplinary
and other
powers of
Command-
ant and As.
sistant Come
mandant of
Military
Police other-
wise than in
respect of
Military
Police.

Privileges of
Command-
ant and
Assistant
Commaund-
ant and
Military
Polce as
Police
Officers

Powers to
make rules

Repeal of
enactment

18

8. A person sentenced under this Act to imprisonment
for a period not exceeding three months shall, when he is
also dismissed from the Orissa Police Force, be imprisoned
in the nearest or such other jail as the Provincial Govérn-
ment may, by general or special order, direct ; but when he
is not also dismissed from that force, he may, if the convic-
ting officer or District Magistrate, so directs, be confined in
the quarter-guard or such other place as the convicting
officer or District Magistrate may consider suitable.

9. (1) Nothing in this Act shall prevent any person from
being prosecuted under the Police Act, 1861, or under any V of 1861
order or rule made under that Act or under any other
enactment for the time being in force for any act or ommis-
sion punishable hereunder, or from being liable if so
prosecuted, to any other or higher penalty than is provided
for that act or ommission by this Act.

(2) Provided that no person shall be punished twice fot
the same offence.

10. Notwithstanding anytfing in the Police Act, 1861’ V of 1361
or in any other enactment for the time being in force, the
Provincial Government may invest any police officer not
being below the rank of Commandant, with the powers of a
Magistrate of any class for thé purpose of enquiring into or
trying any offence committed by a Military Police officer and
punishable under the Police Act, 1861, or this Act. ¥.of 1861

11, Subject to such rules as the Provincal Government
may make in this behalf, a Commandant or Assistant
Commandant of Military Police shall have, with respect to
police officers appointed to the Orssa Police Force consti-
tuted under section 2 of the Police Act, 1861, who are not V of 1861
Military Police officers, the same disciplinary powers as a
District Superintendent of Police has with respect to them
under section 7 of the said Act.

12. A Commandant or Assisant "Commandant of
Military Police shall be entitled to all the privileges which
a Police Officer has under sections 42 and 43 of the Police
Act, 1961, section 125 of the Indian Evidence Act, 1872 and V of 1861
any other enactment for the time being in force. I of 1872

13. The Provincial Government may, as regards the
Military Police, make such orders and rules consistent with
this Act, as it thinks expedient.

14. The Bengal Militrary Police Act, 1892, is hereby
repealed. V of 1892
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